BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 380 of 2013

23.02.2015

Heard Ms L Lamare, learned counsel for the
petitioner who submits that, Mr. GS Massar, learned senior
counsel is out of station due to medical treatment of his ailing

wife, so the matter may be fixed after 3(three) weeks.

Mr. KP Bhattacharjee, learned State counsel is

present.

List this case on priority basis after 3(three)

weeks.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
AB No. 3 of 2015

23.02.2015

Heard Mr. HL Shangreiso, learned counsel for the

petitioner.

As per the submission advanced by the learned
counsel for the petitioner, it appears that he has not made any
attempt to move the bail application before the learned

District & Session Judge.

Petitioner’s counsel is directed to move the bail
application before the learned District & Session Judge,
hence, this instant bail application is rejected and the matter

stands disposed of.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
AB No. 4 of 2015

23.02.2015

Heard Mr. HL Shangreiso, learned counsel for the

petitioner.

As per the submission advanced by the learned
counsel for the petitioner, it appears that he has not made any
attempt to move the bail application before the learned

District & Session Judge.

Petitioner’s counsel is directed to move the bail
application before the learned District & Session Judge,
hence, this instant bail application is rejected and the matter

stands disposed of.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
BA No. 4 of 2015

23.02.2015

Heard Mr. KK Dutta, learned counsel for the
petitioner who filed and moved this instant bail application
under Section-439 praying for granting bail under Section-376
(i) IPC r/w Section 6/7 of the POSCO Act, 2012, registered as
GR No. 268/2014, Khanapara P.S. Case No. 39(9) 2014.

Mr. R Gurung, learned State counsel is present
and submitted that, the matter has already been charge-

sheeted.

Since the matter has already been charge-
sheeted, I am not inclined to call for record as it might disturb
the proceeding. Hence, the learned counsel for the petitioner
is directed to move the bail application before the learned

Court below or to face the trial.

Further, the learned counsel for the petitioner
submits that, FSL report is not available on record. If it is so,
the concerned Court is directed to call for the FSL report

immediately and to proceed with the trial expeditiously.

With these observations and directions, this
instant bail application is rejected and the matter stands

disposed of.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
Crl. Petn. No. 34 of 2014

23.02.2015

Heard Ms. P Roy, learned counsel for the
petitioner as well as Mr. R Gurung, learned counsel appearing

for on behalf of the private respondents.

Also heard Mrs. S Bhattacharjee, learned State
counsel who submits that, she needs 2(two) days’ time to go

through the Lower Court case record as the same has just

been received on 20.02.2015.
Prayer is allowed.

List this matter after 1(one) week.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
Crl. Petn. No. 35 of 2014

23.02.2015

Heard Ms. P Roy, learned counsel for the
petitioner as well as Mr. R Gurung, learned counsel appearing

for on behalf of the private respondents.

Also heard Mrs. S Bhattacharjee, learned State
counsel who submits that, she needs 2(two) days’ time to go

through the Lower Court case record as the same has just

been received on 20.02.2015.
Prayer is allowed.

List this matter after 1(one) week.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
FA No. 1 of 2013

23.02.2015

Heard Mr. S Chakravarty, learned counsel for the
petitioner as well as Mr. SD Upadhaya, learned counsel for the
respondents who submits that, he is not fully prepared with
the case to argue the matter today and prayed for another

date.

List this matter on priority basis after 1(one)

week.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 15 of 2015

23.02.2015

Heard Mr. HL Shangreiso, learned counsel for the
petitioner as well as Ms SG Momin, learned counsel for
respondents 1,2 & 3 who submits that, she has just been
engaged today. Considering the urgency of the case, she

requested that the matter may be fixed on 24.02.2015.

Ms. B Das, learned counsel for respondent No. 4

is present.

List this matter on 24.02.2015.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 16 of 2015

23.02.2015

Heard Mr. HL Shangreiso, learned counsel for the
petitioner as well as Ms SG Momin, learned counsel for
respondents 1,2 & 3 who submits that, she has just been
engaged today. Considering the urgency of the case, she

requested that the matter may be fixed on 24.02.2015.

Ms. B Das, learned counsel for respondent No. 4

is present.

List this matter on 24.02.2015.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 17 of 2015

23.02.2015

Heard Mr. HL Shangreiso, learned counsel for the
petitioner as well as Ms SG Momin, learned counsel for
respondents 1,2 & 3 who submits that, she has just been
engaged today. Considering the urgency of the case, she

requested that the matter may be fixed on 24.02.2015.

Ms. B Das, learned counsel for respondent No. 4

is present.

List this matter on 24.02.2015.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 66 of 2014

23.02.2015

Heard Ms. K Lytep, learned counsel for the
petitioner who submits that, she needs further 2(two) weeks’

time to file rejoinder affidavit.
Prayer is allowed.

Mr. KP Bhattacharjee, learned State counsel is

present.

List this matter after 2(two) weeks for rejoinder

affidavit and for further order.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 112 of 2014

23.02.2015

Heard Ms. KE Rymbai, learned counsel for the
petitioner who prays for 2(two) weeks’ time to file rejoinder

affidavit.

Mr. KP Bhattacharjee, learned State counsel is

present.

List this matter after 2(two) weeks for rejoinder

affidavit and for further order.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 113 of 2014

23.02.2015

Heard Ms. KE Rymbai, learned counsel for the
petitioner who prays for 2(two) weeks’ time to file rejoinder

affidavit.

Mr. KP Bhattacharjee, learned State counsel is

present.

List this matter after 2(two) weeks for rejoinder

affidavit and for further order.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 116 of 2014

23.02.2015

Heard Ms. KE Rymbai, learned counsel for the
petitioner who prays for 2(two) weeks’ time to file rejoinder

affidavit.

Mr. KP Bhattacharjee, learned State counsel is

present.

List this matter after 2(two) weeks for rejoinder

affidavit and for further order.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 176 of 2014

23.02.2015

Heard Mr. AS Siddiqui, learned counsel for the
petitioner who submits that, he intends to withdraw this
instant petition with a liberty to file afresh to which Mrs. NG

Shylla, learned State counsel has no objection.

Considering the submissions advanced by the
learned counsel at bar, the matter stands disposed of on being

withdrawal with a liberty to file afresh, if so advised.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 266 of 2013

23.02.2015

Heard Mr. L Byrsat, learned counsel for the
petitioner as well as Mr. SA Sheikh, learned counsel for the

respondents.

Both the learned counsel submit that, they are

not ready with the case today and prayed for adjournment.

List this case on priority basis after 2(two) weeks.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 298 of 2014

23.02.2015

Heard Mr. N Syngkon, learned counsel for the
petitioner as well as Mrs S Bhattacharjee, learned State
counsel who submits that, she is not filing any further

additional affidavit.

Both the learned counsel for the parties submit

that, pleading is complete.

Post this matter for hearing after 1(one) week as

suggested by the learned counsel for the parties.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 318 of 2013

23.02.2015

Heard Mr. R Kar, learned counsel for the
petitioner as well as Mr. R Gurung, learned State counsel who
submits that, he is not fully prepared with the case today and

prayed for another date.

Since this instant case is pending since 2013, list

this case on priority basis after 1(one) week.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 348 of 2014

23.02.2015

Heard Ms. T Tanzen Yangi, learned counsel for the
petitioner as well as Ms. P Roy, learned counsel for the
respondents who prays for 1(one) week’s time to file counter

affidavit.

List this matter after 2(two) weeks.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 360 of 2013

23.02.2015

Heard Ms L Lamare, learned counsel for the
petitioner who submits that, Mr. GS Massar, learned senior
counsel is out of station due to medical treatment of his ailing

wife, so the matter may be fixed after 3(three) weeks.

Mr. S Dey, learned counsel for respondents No. 1,

2 & 3 is present.

List this case on priority basis after 3(three)

weeks.

JUDGE

V Lyndem



